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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFPAL BENCH, NEW DELHI

C.P.NO.451/2002
IN
0.A.NO.824/2001

Friday, Lhis Lhe 3rd day ol January, 2003

Hon'ble Mrs. Lakshmi Swaminalhan, Vice Chairman (J)
Hon’ble Mr. Govindan S. Tampli, Member (A)

Shri Amin Chand
A

T.No, 2842 Insbrumenl Mech., (E
working in 510 Army Base Work

iecl, )
shop, Meerul Canll.
coe.Pelilioner
(None {or pelilicner even on Lhe second call)
Versius
1. Li. Gen. S.K,Jain, PVSM
Direclor General EME
Army Hugrs., DHR PO New Delhi
2. Bregadier M.P, Singh
Comdl, 610 Army Base Workshop
Heerul Cantdl,
' s CRespoadenls
{By Advocale: Mrs. Sumedha Sharma, learned proxy
cvounsel for Mr., Madhav Panikar, leagrned
counsel )

C R DER (ORAL)

Hon’ble Mrs. Lakshmi Swamipnalhan:-

Learned proxy counsel [or respondenls  submils
Lhal Lhe  respondenls  have filed an aflfidavil in
compliance ol Tribunal's order and also  Lhal nokhing

furlher survives in Lhe CP,

2. The Tribunal, by order dated 26.2.2002, had giver

cerlain direclions in OA-824/2001 lor consideralion of
peltilioner’s case lor granl ol [lpancial upgradabion
under  Lhe ACP theme and Lo examine Lhe case, and pass a
detailed, speaking and feasoned.mrder in a&umrdan&e wilh
Lhe rules,

g Al Lhi; Staga, Sh:i Alul Kunar, iearned coungel

for petilioner has come and he has been heard.
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4, We nole  [rom Annexure A-1 lelter issued by Lhe

respundents  daled 18,11,2002 Lhal ino compliance ol Lhe

NN

order ol lhe Tribunal in OA-42 /2001, Lhey‘h&ve pas&éd a
speaking  order. Learned counsel [orp pelilioner conlends
Lhal by Lhis order, he has nol been given the {inancial
upgradaLioh. However, Lhal uaﬁnﬁb be held Lo mean Lhal
Lhe respondents have uunLumacimusiy or willully disvbeyed

Lhe Tribunal’'s order Lo Jusblily conlinuing with Lhe CP.

o, Learned counsel [op pelilioner has submilbted Lhal
with respect Lo Lhe direction conlained in para 8 ol the
Tribunal’s Urdér AdaLed 26.,2,2002, Lhe respondenls  have
yel nol paid bLhe due awount . However, we nole [rom pHra
6 ol Lhe reply of ULhe respondenls Lhat necessary aclion
has been lakern by Lhe respmgdents and Lhe arrears will be
paid Lo Lhe peliliopner logelher wilh pay and allowances,
Learned proxy counsel lop respondenls submils  Lhal  on
2,1.2003, Lhe pelilionerp has been inlormed Lo collecl Lhe
necessary agounl, Accordingly, Lhe pelilioner filety

collect Lhe due amounl rom Lhe respondenls’ oflice wun

any working day e

G, In the facls and circumslances ol Lhe case,  we

good  grounds Lo Jusbily conlinuing wilh CP,

vy CP-451/2002 is dismissed. Nolicesg issued Lo

alleged plennors are discharged, File be consigned Lo

record oy

(Mrs.Lakshmi Swaminalhan)
Vice Chairman (J)

sunil/
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